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CENTRAL ADMINISTRATI\JE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

A.No260/00946 of 2014 
Cuttack this the 291h day of December, 2014 

CO RAM 
FION'BLE SHRI R.CMISRA,'IEMBER1AJ 

Ajay Kurnar jena, aged about 39 years:, S/o.Shyam sundar Jena, presently 
working as SrALP, at•Loco Office, Titilagarh 

RBhopathi, aged about 35 years, S/c. ORa.masamy, presently working 
as working as Sr.ALP, at-Loco Office Titiiagarh 

R.ICNandanwar, aged about 35 years, S/oftc.. Nandanwar,, presently 
working as working as SrALP, at-Locc Office, Tftilagarh 

4 	Ailun <urnar Pujar, aged about 31 years. S/o.Mahabir Pujar, presently 
working as working a SrALP, aL Loco Office, Titilagarh 

Prarnod Kunar Topoo, aged about 32 years, S/.Su.rsh Toppo,, presently 
workinL as working SrALP at Loco Office, Titilaga di 

Sathu Rajr, aged about 30 years, S/o. Surendra Rajwar, , presently 
working as working as SrALP, aN Loco Office, Tttiiegar 

Pradeeu Kurna.r, aged about 33 years, S/oOkd Kumar, , presently 
\'vc)rklng as iverl.dnc as $r.tiF, 	 fi tilagash 

8 	Bijoy Roy, aged aborit 3% y' s 3/oNarcshChandra Rev, , presently 
v'orkina as \'\orkirc, as SrAL3, at -Loco ORice, Titil?garh 

i\4ukurdhari Munda, aged abcu t 2 years. S/o.Sudhir Munda, , presently 
workia.g as working as SrALP, athoco Ofhce, °flitilagarh 

Sudhir Kurnar rautkar, aged abceu 38 years, S/o.Muiiilal Routkar, 
presently working as working as Sr.ALP, at-Loco Office, Titilagarh 

Subash Paswaii, acd abou 28 ears, S/eLft:am Paswan, presently 
o 	s ' rin nas S JII, 	iot a, I 

FlMajhi, aged about 38 ears, S/oSMajhi, presenti working as 
uio'ki ny as SrALP, atLocc Office;  itrh 

Applicants 

)3y the A0,vocatefs)-S33s 
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Union of India represented through 

The General Manager 
East Coast Railway 
At-Rail sadan, Chandrasekharpur 
Bhubaneswar-17, Dist-Khurda 

The Addl.Divisional Railway Manager, 
Sambalpur Division 
Sabalpur East Coast Railway 
At/PU /Di.st-Sambalpur 

Sr.Divisionai Mechanical Engineer 
Sambalpur Division, 
Sambalpur East Coast railway 
At/PO/Dist-Sambalpur 

Sr.Divisional Personnel officer 
Sarnbaipur Division, Sambalpur East Coast Railway 
At/PO/Dist-Sambalpur 

.Respondents 
By the Advocate(s) -Mr.TRath 

&CMISIIThB(A) 

Heard Shri S.Das, learned com-isel for the applicants and Shri T.Rath, 

learned standing Counsel for the 1espondentThilways. MA.No.933 of 2014 

for joint prosecution is allowed and thus disposed o. 

2. 	12 Applicants having a comnon cause of action have approached this 

Tribuna] with a gri vance that atho agh tftev belong to SC/ST categories, in 

total. vioiaJoa of the pr.innes of resercatico. b.ich iS enclosed at Annexure-2 

n which oroniotio.i ci post l:n;J modeAl rosted t.as been provided for, the 

kesonder.rs have gone ahead to give prorriothm to the position of Loco Pilot 

ignoring the casa of the applicants, it is the contention of the learned counsel 

that the applicants have submitted a joint represe.nuation dated 2.12.2013 to 
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Respondent No.2, i.e., ADRM, Sambalour Division, East Coast Railways, 

Sambalpur in which they have ventilated their grievances. 

On the last date of listing on 22.12.2014, Shri Rath had undertaken to 

obtain instructions with regard to pendency of the applicants' representation. 

To-day, he submitted that no such representation was actually pending before 

the authorities. However, learned counsel for the applicants has produced 

photo copy of a letter dated 4.12.2013 by which the CF. ief Crew Controller of 

the East Coast Railways, Titilagarh has forwarded the joint appeal of the 

applicants to SrDME, Sambalpur Division, Shri Rath submitted that now that 

the applicants have produced some document with regard to submission of 

the representation, the Respoadents would consider the same in the light of 

the histructions of the Railway Board with regard to reservation. 

After hearing the learned cow-isel for the parties, I find that since a 

representation dated 2.12.2.013 is pending, it will beat this stage, without 

entering into the merit of the case, to direct the ADRM (Res.No.2) to consider 

the matter on the basis of submissions made in the joint representation 

having regard to the principles of reservation as enunciated by the Railway 

Board and pass a reasoned and speaking order, within a period of sixty days 

from the date of receipt of this order. 

Ordered accord ingly. 

5. 	With the above observation and direction, this O.A. is disposed of at the 

stage of admission. No costs. 
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6. 	As prayed for by the learned counsel for the applicant, copy of this order 

along with paper book be sent to Respondent Nos.2 and 3 at the cost of the 

applicant, for which Shri Das undertakes to file the postal requisites by 

30.12.2014. Free copy of this order be made over to learned counsel for both 

the sides. 

(R.C.MISRA) 
MEMBER(A) 

BKS 


